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Relaxations under doty exemption scheme

3502. SHRI KAMAL MORARKA: will
the Minister of COMMERCE be pleased
to state:

(a) whether any modifications have
been announced receatly relaxing the
Policy governing the duty exemption gche.
me;

(b) if so, what are the details thereof;
and

(c) what benefits would accrue to the
exporters therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSHI): (a) to (¢) The
Import-Export Policy is kept constantly



